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applicants hfz‘e.l sought directions for contoumg, i
N

he fm}ucanrs Tl SEIVIcE 1
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sreference (o jmnor“ and {reshers, including contract erap mywh but after
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1wearing both the parties, it was held if ;faspondsms have d scided s policy
b Ty i '4-1 3T b e e AT, }f;. 'iyr.i o,y i o .1-::.:. d Y .i-‘.\:\' [ Sy
matter to award external conservancy work which has been done oy liose,

aced as casual labour earbie bP 1 pver o private
Y A <! . ul, ) 1‘111(.’:—’;.{ \)‘\’LI o pﬁ J;LL?-J
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who ¥ o1 enga

contractors and the same has been done, the Tribunal caanot issue directions

2

that the same be reversed and the applicants be continued in the said job.

However, it was ditected that in case applicents are able to prove that the 30

o

which was parformed by them was not a conservancy job, but one in office,
paﬂ‘onned by a group ‘Dstaff, their case for re-emgagement may be

'01151c;1f=fpu i pru{cru to outsiders and freshers. In wvisw of these

o

divections given oV the Tribungl altready, counsel for respomdents, fairly

] 3 s

stated that as and when there is need to engage casual Jabo! u* " the office

they shall consider the applicants as well. In view of the submissions made
*fl

by the coumsel for respoundents, nothing further survives in this QA

Yocordingly, OA is dismissed as having becowe miructuons.
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